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Tea Industry In Punjab
fS hri Hera Raj:

892. J  Shri IValjit Singh:
(_ Shri Pat’am Dev:

Will the Minister of Commerce and 
Industry be pleased to slate the 
amounts allotted so far to the Punjab 
S tatt fur the development of Tea 
Plantations and Tea Preparation and 
Tea Industry>

The Minister of Commerce and 
Industry (Shri Morarji Desai): A
sum of Rs 2 lakhs has been piovided 
in the revised Estimates of the Tea 
Boaid for 1957-58 for the development 
of the tea mdustiv in the Punjab 
Slate No account has however been 
spent so far for the puipose

Dandakaranya Scheme
893. Shri B. Das Gupta: Will the

Minister of Rehabilitation a:iJ Minority 
Affairs be pleased to state:

(a) the total estimated amount allot
ted or proposed to be allotted for de
forestation of Dandakaranya; and

(b') the total approximate value of 
the forest asset that will be destroyed 
for making the area suitable for habi
tation?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) The estimated area of 
Dandakaranya is 80,000 sq. miles. The 
areas suitable for the rehabilitation 
of displaced persons in this vast tract 
have yet to be determined after a

detailed survey. It is therefore not 
possible at this stage to furnish the 
information required by the Hon. 
Member. The amount allotted for the 
Dandakaranya Scheme for the year
1958-59 is Rs. 3 crores.

(b) Only areas not covered by 
valuable forests and which could be 
suitable for cultivation are to be 
cleared for the zehabilitation of dis
placed persons.
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Mr. Speaker: Order, order. If I dis
allow any particular question or Reso
lution or do not give consent to any 
of those notices that have been given 
to me, the hon Member can make a 
representation. I will certainly see if 
there is anything that can be done. 
I have appointed a special Superin
tendent m the Notice Office. He can 
go and tell him He can look into i t  
Then, it has to be put up to me. 
Thereafter, I will bring it up, if neces
sary, before the House. It is no good 
interrupting the ordinary work of the 
House as put down in the agenda. I 
will hear him Let him come to me 
at 15*30 hours.
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The Deputy Minister of Labour 
(Shri Abid All): On behalf of the
Minister of Information and Broad
casting (Dr. Keskar), I beg to lay on 
the Table, .under sub-section (3) o f




